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gency case or a medico-legal case will the
Governmenttreatthat patient free of cost?

SHRIB SHANKARANAND We haveal
ready taken decisioninthis regard

[ Translation]

DR G L KANAUJIA Mr Speake~ Sir |
wouldliketo subjecttothe hon Ministerthatfor
the last 37 years | have been observingthatthe
poor are notbeing benefited by the scheme of
waivingthefees Formanyareasonthe poorare
not gettingthe benefits Acquaintances of the
workers and paramedical staff get allthe ben
efits Theretore |wouldl'ketosuggestthatthese
benefits would be given onthe basis of produc
tion of income certificate Though it 1s being
claimed that registration fees are not being
charged yetthefactual positionis otherwise |

ontradictthisclaim InBatra Escorts and other
hospitals charges vary between Rs 1500 to
Rs 2000as hasbeenshowninthe statementand
~venthe fees charged by the Central Govern
menthospitals is notmore than the fees charged
bvntherprivate Fospitals Thishistis notcorrect
Iwould like to know whetherthe fee list shown
scorrectandifnot thereasonstherefor?

Translation)
Bomb Blastsin Bombay
%63 SHRIMATI  BHAVNA
CHIKHALIA

SHRIBOLLA BULLIRAMAIAH

Will the Minister of HOME AFFAIRS be
pleasedto state

(a)the number of persons arrestedincon
nection with the bomb blasts in Bombay

(b) the number of cases registered and
number of persons charge sheeted

(c)the number of persons released
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(d)the number of allegedaccusedyettobe
arrested

(e)whetherthe Government have ordered
aninquiry bv the Central Bureau of Investigation
(CBl)intothe incidents

(f)ifso the detailsthereof
(g)ifnot thereasonstherefor and

(h1the time by which the investigations are
likely tobe completed?

THEDEPUTYMINISTERIN THE MINIS
TRY OF HOME AFFAIRS (SHRI RAM LAL
RAHI)(a)to (h), A statementislaidonthe Table
ofthe House

STATEMENT
(a) 142

(b) 23 cases have beenregistered the
charge sheets are yettobe filed

(c) 7 persons have beenreleasedonbail
under Courtorders

(d) 24

(e)to(g', A Task Force comprising senior
officers of CBland Central Intelhgence Agen
cies has been set up to assist the ongoing
investigations by Bombay Police The CBIshall
take overthe cases afterthe cases have been
charge sheeted

(h) Maharashtra Government have re
ported that the investigations are likely to be
completed by the third week of August 1993

SHRIMATI BHAVNA CHIKH LIA Mr
Speaker Sir itisamatterofgrave concemthat
explosives and arms are being smuggled into
the country on alarge made and infiltration of
trained extremists from across the border s
also taking place to destabilise the country
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Now-a-days the parliamenthasbeenconverted
into afortressi.e. avery highsecunty area. Itis
very astonishing that though terrorism is in-
creasing in the country yet the Hon. Prime
Minister while replying the No-Confidence Mo-
tion yesterday did not utter aword aboutincreas-
ing menace of terrorism. Sir, through you, |
would like to know from the hon. Minister the
special stepsbeingtakento checkterronismand
the details thereof? ’

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT): Mr. Speaker, Sir, | fully agree with the
submission of the hon. Member that forthe last
2-3 years has feeling has developed in the
country, may be because of terrorismin Punjab,
North-Eastern States or kashmir or the 6th
Decemberincident at Ayodhya. Definitely , the
" situation has deterioratedinthe country. It isthe
endeavour of the Governmentto change this
attitude of the people. Inthis task we also seek
the cooperation of the House. However. the
Govemmenthastaken stningentmeasuresasa
precaution . It is notcorrectthat the Parliament
1s afraid of anyone but the security responsibility
of the parliament rests with the Government.
That's why these steps have beentakenasa
precautionary measure. Thereis nothingto get
panicey. Itis not correct that the situation has
deteriorated to such an extentandthat's why
there islarge scale deployment of Police around
the parhlament or strief chekingis beingdone. All
these measures have beentakenjusttoprevent
any untoward incident. Because itis the respon-
sibility ofthe Government to prevent recurrence
of untowardincidents. Therefore, the Govern-
menthastaken appropnate measures.

{ would like to assure the House In this
connection that necessary measures have ai-
ready been taken by the Government. | have
written to all the Chief Ministers and the Gover-
nor of the States underthe President’s rule to
revitalise the whole system, make it account-
able and for the monitoring of whole situation.
During the last 2-3 months steps have already
beentaken ands the good resulits thereof are
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visible now. The Chief Ministers get hourly
reports fromallthe districts. Evenfromthe side -
of the Centre necessary coordination work is
being done. The Chief Ministers have been
askedtoinformthe Centre aboutthe programme
and needs of deployment of the paramilitary
Forces, which willbe made available immedi-
ately. Forimprovingthe situation all assistance
willbe providedby the Centre.

Stringent steps are alsobeingtaken against
the personsoutto create panic so asto ensure
peaceinthe country.

SHRIMATI BHAVNA CHIKHLIA: Mr.
Speaker, Sir, further | would like to submit that
Gujarat has now become “Gateway of Terror-
ism”. The Government must be aware of the
explosive RDX usedin Bombay bomb-blasts.
Accordingto the announcement made by the
DSP of Jamnagar City at a Press Conference.
explosive RDX was transported to Bombay via
Jamnagar. | would like to know whether the
Government s aware of the terronst activities
goingon andif so, what steps have beentaken
by the Government.

MR. SPEAKER : Question i1s about
Bombay.

(Interruptions)

MR. SPEAKER : You can ask Question
aboutJamnnagar. But, infact this question is
about Bombay.

SHRIMATI BHAVNA CHIKHLIA- Mr
Speaker, Sir, Iwouldlike to know whetherblasts
arrived viajamnagar? | would like to know the
number of persons arrested in this connection
and the number still atlarge? As per the state-
ment of the hon. Minister 24 persons are yet to
be arrested and recently five men of Dawood
were arrested in Delhi. | would like to know
whetherinvestigation has beendonebythe CBI
andif so, the details thereof?

SHRIRAJESH PILOT: Mr. Speaker, Sirit
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15 afactthat the explosiveslanded on Gujarat
andthe Govemmenthad received informationin
thisregard The House mustbe remembering
that same night | had a meeting with the Chief
Minister Inthe coastalbeltin Gujaratin Kutch
around Jamnagar BSF hasbeentightenedup
and Coast Gaurd has been strengthened with
more boats As a result of these measures
snuanbn hasymprovedthere

[ Translation]

Some personhavebeenapprehendedand
action hasbeentaken againstthem Actionhas
also beentaken against those custom officers
who were alsofoundinvolvedinthe of loading of
RDX Thus the Governmentis fully conscious
about itand taking appropriate measures

SHRIMATI BHAVNA CHIKHLIA Mr
Speaker Sir Part B of my question has not
peenrepliedto

MR SPEAKER lItis not necessary that
whateveryou ask thatmustbe repliedto Please
sitdown

(Interruptions)

[Enghsh)

SHRIBOLLABULLIRAMAIAH The Chiet
Minister of Maharashtra in his statementtothe
Press Reporters on 26thmay 1993 had men
tionedthatthe forces responsible forthe Bombay
blastcontinue to operate eventoday fromforeign
bases He hadalso statedthatconclusive evi
dencehadbeen gathered againstthe accused
exposingtheirinvolvement inthe conspiracy
behindthe Bombay blasts

Iwouldlike to know from the Minister how
many foreigners havebeenarrested how many
arein foreign countries and out of them how
many are still absconding and also the countries
towhichtheybelong | would also like to know
whetherthis incident has affected the numberof
foreign visitors to Bombay ifso what precau
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tion has beentaken by the Government

SHRIRAJESHPILOT Mr Speaker Sir
lhave already laid a Statement on the Table of
the House wherein | have mentionedthe number
of people whohave been arrested But innut
shellletme share the information of the Bombay
Blasts Inquiry whichis stillgoingon the incident
happenedon 12thmarch 1993 Aninquiry wa<
made by the State Govemment Theyhavefiled
cases against 170 people and out of that 142
havebeenarrested Agoodprogresshasbeen
amade inthisdirection The State Chief Minister
asked CBlhadtakenoveritimmediately there
wouldhavebeendelay nfilingthe charges So
we have made a small task force under Shn
MM Singh the Additional DG and | am hopeful
thatwithintwoweeks or sothe State Government s
work willbe over Acharge sheetwillbe filled
and CBlwilltake overthe case Incontinuation
of that activity only day before yesterday we
caught5people We have gotven, sold proofs
of the involvement of Dawood Ibrahim in the
planning of alithese cases |am veryconfident
that we will expose all the hands and heads
involvedinthiscase Asthehon PrimeMinister
said handissomewhere and headis some
where else Wewililink allthese things andwe
will expose all these planners who are aut to
disturbthe internal peace of our country

SHRIVIJAY NAVALPATIL Mr Speaker

Sir the hon Minsterhas satfj thatsome of the
custom officers who are named have been
punished Accordingto mv intormation only on
officer has been punished and others are just
transterredto otherplace only The abetment ot
customofficers inthis crime is much more and
that i1s why serious action needs to be taken
againstallthose whoare found guilty |wouldlike
to know fromthe Minister whatis he goingtodoe
aboutthem?

SHRIRAJESHPILOT Sir icanlethon
Member know the exact number of officers
punished and on what charge they were pun
1shed Actionhasbeentakenagainstanumber
of officers |agree withthe hon Member that
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suchinstances are there in the field of custom
andthatis why- lwouldlike to sharethe informa-
tion with the House- we have setup a very high
level group under Home Secretary, who willbe
assisted by Director |G, Director CBI, RAW
Chiefand Commissioneror Secretary Custom
tofind outthe underworld connections. lrrespec-
tive of the country towhichhe may belong, within
two months we should know the source from
wherethe money isbeingflowninourcountryin
ordertodisturb ourinternal peace. Government
has taken it very seriously; whether it be the
custom officer or some organised group. we will
expose themto the nation.

[ Translation]

SHRIRAMVILAS PASWAN: Mr. Speaker,
Sirjust now the hon. Minister has stated that
action 1s being taken agatrst those who are
spreading panic. Inmy opinion Shiv Sena and
its Chief are mainly responsible for spreading
panic suertherecentincidentsin Bombay. The
incident of 6th December nottaken place, the
incidents of bomb blasts in Bombay and Calcutta
wouldnothave occurred. The Governmentcan
file cases against Abdullah Bukhariand arrest
Sunjay Dutt but cannot dare even to speak
againstthe Chiefof ShivSena. The hon. Minister
1s Incharge of internal security and can take
action againstanyone whois foundinvolvedin
riots directly orindirectly. Whatactionhasbeen
taken or proposedto be taken againstthe Shiv
SenaChief?

[Enghsh)

SHRIRAJESHPILOT: Mr. Speaker, Sir,
letme assure Shripaswanthatthe Government
has nitiated step and action againstany indi-
vidual who has said so. We shall not spare
anyone , whosoeverhe maybe.

SHRIRAMVILAS PASWAN: Ihave asked
adifferent question aboutthe Shiv Sena Chié.
(Interruptions)

'SHRI RAJESH PILOT: It is too early to
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disclosewhataction we aretaking.

SHRI MOHAMMAD YUNUS SALEEM:
What do you mean by " It is too early to dis-
close™?

SHRIRAJESHPILOT. The investigation
isgoingon.

SHRI MOHAMMAD YUNUS SALEEM:
No. You are afraid of hm. You cannotdo any-
thing. ltistoolast. (Interruptions)

SHRIRAJESH PILOT: Mr. Speaker, Sir,
there were some statements by some individu-
als whichwere anti-national. The State Govem-
ment of Maharashtra and the Government of
Union Territory of Delhihave initiated action. So,
itisInprogress. (Interruptions)

SHRISHARAD DIGHE: Mr. Speaker. Sir,
fromtheanswergiventopart (e) ofthe qUestion,
itappearsthateven though four months have
passed ,asmanyas 24 accusedarestillatlarge.

I wouldlike to know fromthe hon. Minister
.outofthose 24 accused. how many are hiding
outside the country and what steps the Govern-
mentis proposingtotake toarrest them.

SHRIRAJESHPILOT: Asyouare aware,
ithas appeared many times in the press, that
Mamonbrothers arein Pakistan. We have been
writing to Pakistan. We have been contacting
them.

Recently, the hon. High Commissioner of
Pakistan called on me. | told him very frankly
that on 17th, they were flown to Karachi from
Dubai.l have also giventhe fightnumber. The
High Commissionerof Pakistanwas askingme
some vague questions viz. Canyougive us his
photograph: can you give us some more proof?
I told him, for Dawood ibrahim and Mamon
brothers, you neednot have any proof; they are
very wellknow all over the world. Butwe are not
gettingnecessary co-operation from Pakistan
We are afterthem. There are some people who
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are still in Pakistan. We have informed the
Pakistani Government and we are very
hopeful to maintain batter relations with the
neighbouring countries. We are hopeful
that Pakistan will co-operate and we be able
to bring them back.

Sir, the hon. Member wanted to know
what action we had taken against Bal
Thackeray. For his information, | would like
to mention that the State Government had
filed cases against him and they are in
progress.

[Translation]

SHRI VINAY KATIYAR : Mr. Speaker,
Sir the incident that took place..... (Interrup-
tions)

[English]

MR. SPEAKER : | have not allowed
him It is not going on record. Please sit
down. | have allowed Mr. Naik. The Minister
1S not going to reply.

[Translation]

SHRI RAM NAIK : 23 cases were reg-
istered four months back but not even a
single charge sheethasbeer filed. The hon.
Minister has stated in the reply that the CBI
would take over the inquiry only afterfiling of
all the chargesheets The hon. Minister
must be remembering that he had made a
public demand to entrust the investigation to
CBI. Has he changed his point of view? Why
there has been delay in filing the
chargesheets?

SHRI RAJESH PILOT . As | have al-
ready stated it would be in the interest of the
case and the enquiry that the State Police
handles it for as per the rules and regula-
tions of CBI, the Government would not be
N a position to file chargesheet. The
Government does not want to make any
delay in it. If the CBI takes over the matter
all the proofs and statements given to the
State Government would stand cancelled.
Therefore, the Government considered it
Detter to give two three weeks time to the
State Government to accomplish the task.

[Enghsh]

I think, 1t has been delayed. | accept .
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But, please bear with us. In the next two to
three weeks, this will be totally take over by
C.B..

[Translation]
Maiming of Children

*64. SHRI ANAND AHIRWAR : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether the Government are aware
thatsome anti-social elements in Delhimam
innocent children after kidnapping them and
then force them into begging:

(b) whether any investigation has been
conducted in this regard ;

(c) if so. the outcome thereof ;and

(d) the measures being taken to rem-
edy the situation?

THEDEPUTY MINISTER IN THE MIN-
ISTER OF HOME AFFAIRS ((SHRI RAM
LAL RAHI): (a) Accordingtothe Delhi Police
,one case of akidnapped boy being inflicted
with injuries for the purpose of begging has
been reported during this year. No such
case came to the notice of the Police during
the period 1990-92.

(b) and (c). A case under section 363-
AIPC has beenregistered at PS Connaught
Place, New Delhi, on 16th June 93. No
arrest has been made so far.

(d) The Delhi Police has been advised
to exercise greater vigilance in this regard.

SHRI  ANAND AHIRWAR. Mr
Speaker, Sir, my question was about
the nnocent children, who are
the future of the country. Thesechildren
are inflicted with physical and mentalinjuries
and forced to begging. Anti-social elemen-.
kidnap them and maim them Nothing tias
been said whetherthe Governmentis aware
of all this happenings. Therefore, | would
like have a categorical reply from the Hon
Minister in this regard.

SHRI RAM LAL RAHI : Mr Speaker .
Sir, four points have been raised in the
question and all of them have been replied

**Not recorded.

top at length. | think there 1s nothing to





